102

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 475/2025

IN MATTER OF:-

RESIDENTS WELFARE APPLICANT
ASSOCIATION PREM NAGAR

(REGD.)

VERSUS
UNION OF INDIA & ORS. RESPONDENTS
INDEX
Sr. No. Particulars Page No.

1. Reply On Behalf Of Respondent Nagar Palika 1-7

Parishad, Loni, District Ghaziabad With Affidavit

2. Annexure P/1- True Copy of letter dated 8
09.03.2026 issued by Nagar Palika Parishad,
Loni to Ghaziabad Development Authority

3. Annexure P/2- True copy of geo-tagged 9-19

photographs
Date:10/03/2026 THROUGH
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Place: New Delhi Priyanka swami
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F-13, Jangpura, New Delhi 110014
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 475/2025

IN MATTER OF:-
RESIDENTS WELFARE APPLICANT
ASSOCIATION PREM NAGAR
(REGD.)
VERSUS
UNION OF INDIA & ORS. RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NAGAR PALIKA PARISHAD,

LONI, DISTRICT GHAZIABAD WITH AFFIDAVIT

1. That the present affidavit is being filed in compliance with the order
dated 18.09.2025 passed by this Hon'ble Tribunal in the present
Original Application. The said order records the allegation of the
applicant regarding alleged encroachment over certain green belts
situated along Delhi—Saharanpur Road (National Highway No. 709B,
earlier NH-57) and directs the concerned respondents to file their
response

2. At the outset, it is submitted that the allegations made in the
Original Application are general and sweeping in nature and do not
correctly reflect the factual position with respect to the role and

responsibilities of the answering respondent. The answering
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respondent, namely Nagar Palika Parishad, Loni, has been regularly
taking action within its jurisdiction to prevent temporary
encroachments and to maintain environmental conditions in the
concerned area.

. It is respectfully submitted that certain colonies namely Indrapuri,
Balramnagar, Giri Market, Rishi Market and Khanna Nagar, situated
on the western side of the Delhi-Saharanpur Road within the
municipal limits of Loni, are colonies approved by the Ghaziabad
Development Authority (GDA). In the approved layout plans of these
colonies, a 30-feet road has been reserved between the residential
plots and the green belt area.

. It is further submitted that wherever no encroachment existed upon
the said 30-feet road, the construction work of the road has already
been completed by the concerned authority. In cases where
temporary encroachments were noticed on portions of the green
belt, the answering respondent has taken action from time to time
for their removal and has ensured that the land is cleared.

. The answering respondent further submits that tree plantation and
maintenance activities have been undertaken periodically in the

green belt areas, in order to preserve environmental balance and
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maintain greenery along the roadside stretches falling within
municipal limits.

. However, it is respectfully submitted that certain instances of
permanent encroachments, if any, fall within the jurisdiction of the
Ghaziabad Development Authority, particularly in relation to land
forming part of approved development schemes or areas under the
planning control of the Development Authority. Accordingly, the
answering respondent has already requested the Ghaziabad
Development Authority to take appropriate action in accordance
with law.

. In this regard, the answering respondent has issued a
communication dated 09.03.2026 to the Ghaziabad Development
Authority requesting necessary action in view of the directions of
this Hon’ble Tribunal and the issues raised in the present
proceedings. True Copy of letter dated 09.03.2026 issued by
Nagar Palika Parishad, Loni to Ghaziabad Development
Authority requesting action is annexed herewith and
marked as Annexure P/1

. It is submitted that the answering respondent has not remained
inactive and has undertaken removal of temporary encroachments

wherever found within its jurisdiction. The field staff of the Nagar
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Palika Parishad periodically inspects the area and ensures that such
temporary structures are removed in order to maintain the green

belt and roadside areas in accordance with environmental norms.

. That in order to demonstrate the action taken at the ground level

by the answering respondent, geo-tagged photographs of the site
depicting the removal of temporary encroachments and the present
status of the green belt areas falling within the municipal limits of
Nagar Palika Parishad, Loni, have been taken during the field
inspection by the concerned municipal staff. These photographs
clearly reflect the action undertaken by the municipal authorities for
clearing temporary encroachments and maintaining the green belt
areas along the concerned stretch. True copy of geo-tagged
photographs collectively annexed herewith as Annexure-
P/2.

The answering respondent respectfully submits that it remains fully
committed to protecting the green belt areas and maintaining
environmental standards in the municipal area of Loni. The Nagar
Palika Parishad shall continue to cooperate with all concerned
authorities, including the District Administration and Ghaziabad
Development Authority, to ensure compliance with the directions of

this Hon’ble Tribunal.
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It is therefore most respectfully submitted that the answering
respondent has already taken necessary steps within its jurisdiction
and has also formally requested the competent authority to take
action wherever the matter falls within their domain.

It is respectfully submitted that upon inspection of the concerned
area, the answering respondent took necessary action for removal
of encroachments found on the green belt falling within its
jurisdiction. The temporary structures were removed by the
municipal authorities and the land was restored to its original status.
Thereafter, the green belt area has been maintained and regularly
monitored by the answering respondent to prevent any further
encroachments.

The answering respondent assures this Hon’ble Tribunal that it
shall continue to monitor the situation and take further action, as
required under law, to prevent encroachments and to maintain the
green belt areas in the interest of environmental protection.

In view of the facts stated above, it is most respectfully prayed that
this Hon’ble Tribunal may kindly take the present reply on record
and pass such further orders as may be deemed fit and proper in
the facts and circumstances of the case.

Through

NAGAR PALIKA PARISHAD, LONI
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF:

RESIDENTS WELFARE | APPLICANT |
' ASSOCIATION PREM
' NAGAR(REGD.)
VERSUS
UNION OF INDIA AND & ORS. RESPONDENTS
1
AFFIDAVIT

I, Krishna Kant Mishra, aged about 40 years s/o Sh. Ram Lawat Mishra is
presently posted as Executive Officer, Nagar Palika Parishad, Loni, Uttar

Praadesh having an office at Loni, Ghaziabad, Uttar Pradesh.

1. That I am posted as stated above and well conversant with the facts
of the present case and as such competent to swear this affidavit

before this Tribunal.
2. That the accompanying Compliance report has been drafted by our

counsel upon my instructions. V
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3. That the contents of the accompanying Complia'nge -

and correct, and the knowledge has been d

Ao AEETd
i
VERIFICATION
Verified on solemn affirmation at ............ on this............ (3 - | S of 2026

that the contents of the foregoing affidavit are true and correct to the

best of my knowledge and no part of it is false and nothing material has

been concealed therefrom.
ADEPOGNENT

SreQiET SRS, AT
M
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ST TR Uiferdt IRYg aHl, SYe—TTorITers

U3 G&AT—2189 / 0UT09R0OAI0I0 / 2025—26 fatid:—09 W 2026
T H,

afera,

TfoTaTaTe faderT e,

TRTITETS |

fova—w1. s gRa sifdrexur, 1 faeel § OIfSIa 3.U. ¥ 475 /2025 Residents Welfare Association Perm
Nagar(Regd.) Versus union of India & Ors. § UiRd 33 f37i% 18.09.2025 & UTI # |

HEIed,

RUAT ISWIFd [qwgs 71, I sRT Afdervr, 95 faeell d T 1y, = 4752025 Residents
Welfare Association Perm Nagar(Regd.) Versus union of India & Ors. # 71, TAShAL, 3 ool @ wiRa e fadis
18.09.2025 & T 3HT—

“2. Applicant further submits that tender annexureA-2 (page 40) was floated for plantation of grass in these green belts but
thereafter tender was withdrawn. He submits that these green belts exist by the side of the national highway no. 7098 (old
number NH-57) Delhi Saharanpur Road, on both side of road approximately 15 Km from Loni Gol Chakkar to Pavi
Sadatpur,,

3. AIIFe)gation of the applicant is that these green belts have been encroached upon by several persons and in support of such a
plea, applicant has relied upon the photographs collectively enclosed as annexure A-1.

4. Record reflects that a complaint was made to Nagar Palika Parishad, Loni, Ghaziabad and said Nagar Palika Parishad had
issued notice dated 07.04.2025 annexure A-12 to one of the violator and communication dated 11.04.2025 annexure A-13
was also issued in this regard by Ghaziabad Development Authority to District Magistrate, Ghaziabad.

7. Issue notices to the respondents for filing their response by way of affidavit at least one week before the next date of
hearing. @ T H MR RIAIIGRI(ATR) /Aeal TASN.EL HaIgd, MTAEE & 99 §0—2077 / TH.El—USl.
TH.(TTR) /2026 faTids 28 HRART 2026 & §RT AATA HIAT AT & fdh YA ol § GAdrs &1 1A fafey
12.03.2026 g B |

SURIET YPHROT § HAGR AT BRET & fb UferedT AR [Seel—a8RAR AF & ufeaq fawm 4
SRIQY, JoRMTR, R #fdbe, ®=W Alfbe, =R Sid@r mirEe e uidese, misamEe |
W HTar g, R wifel td #i9 dee & A7ey 30 e e Wigd A # Rferd fhar w2, Siet )
IqT HTAFT H 30 FE IS W AfTHAT L o, 9F A BT AT B 31U fIUET gRT quT R T R,
Td el IR WA doc UR IRART SITshAT o, IH Fhr §RT o BRIbR, Ty GefRIYYl B BRI YU HRIAT
TIT § QAT SRl W R AfAHHT 8, S M BT QAT 3MUS fIIRT &7 2 |

FHOUAT IMMAH AR AR & 6 IFd UHR0T § 30 WR ¥ AR FRiarE! a3 & o @, Ifd
Wmomgﬁaaféw 5 feeeli(N.G.T.) & wrfRrd 8, ofrear ureiHi 2|

‘(‘I(’I"‘Iq7—\'3'-4‘<lqtllj‘('ll‘< I

(@1 B )
arferemAT arferary
TR et aRkyg, Al
HINEIEI
=% 7 feAie—aa|
wfeferf—ffaRaa o gaemrt d smaws sriaE g |y I |
1T qeted, TTaETs |
23R TARIGRI(ATR) /Al TASH.EL Helgd, TEaEE & U5 [0—2077 / TH.SL—U SI.UH.(TR) / 2026
oI 28 WRANT 2026 & HH H |
3—&F STUHRT |, J0U0 UWUT FFRIFYT SahTs, TR, MTIETg |

arferem=iy arferery
TR UiferdT uRyg, Al
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111 ANNEXURE P/2

Q78M+P2J, Garhi Jassi, Loni Dehat, Uttar Pradesh 201102, India

Ghaziabad
Uttar Pradesh
India

2026-01-22(Thu) 05;30(PM)
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E86, Rameshwar Park, Loni Dehat, Loni, Uttar Pradesh 201102, India

Loni
Uttar Pradesh
India

2026-01-22(Thu) 05:29(PM)

10
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E86, Rameshwar Park, Loni Dehat, Loni, Uttar Pradesh 201102, India
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E86, Rameshwar Park, Loni Dehat, Loni, Uttar Pradesh 201102, India

Loni
Uttar Pradesh
India

2026-01-22(Thu) 05:29(PM)
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Rameshwer Park, E-26, Rameshwar Park, Loni, Ghaziabad, Uttar Pradesh 201102, India
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Q78M+M?2R, Garhi Jassi, Loni Dehat, Uttar Pradesh 201102, India

Ghaziabad
Uttar Pradesh
India

2026-01-22(Thu) 04:24(PM)
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Q78M+M?2R, Garhi Jassi, Loni Dehat, Uttar Pradesh 201102, India

Ghaziabad
Uttar Pradesh
India

2026-01-22(Thu) 04:24(PM)
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A = ;uf”_ b .- . ._ I23f Plot no. 16, Delhi - Saharanpur Rd, Khanna Nagar, Loni, Ghaziabad, Uttar Pradesh 207102, India
=% o ven Ghaziabad

g

__ nwa pana™® NoiOE et 5 Uttar Pradesh
B India
oo T ooy 2025-12-15(Mon) 08:39(AM)

JimaLe ey Oy

KHANNA NAGAR

el




121 19

RAMPAR Plot no. 16, Delhi - Saharanpur Rd, Khanna Nagar; Loni; Ghaziabad, Uttar Pradesh 201102, India
. Ghaziabad
R T TTTTCE Uttar Pradesh
Ki}lAm NAGAR India
_ Eidgahmd_ _
I e 2025-12-15(Mon) 08:39(AM)

Google | e
gle  JUNaLe Gr Q) -

v
.qa"’”




	d1a34099d12364648a3e90efa45a57ef33f2e27b93cfb2cc7ff8e4c6cb7be3fe.pdf
	d1a34099d12364648a3e90efa45a57ef33f2e27b93cfb2cc7ff8e4c6cb7be3fe.pdf
	d1a34099d12364648a3e90efa45a57ef33f2e27b93cfb2cc7ff8e4c6cb7be3fe.pdf

